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BGALE BCH 	 . . . 

econd .Eloor,  
-. 	.-- - 	 Commercial-Complex, 

. 	• 	. 	 . Thdiranagar, . 
Bangalore-56O 038. 

Dated:- 

MAY 194 
563 of 1993. 

APPL1EATIQ NUMBER:_ 

APLANTS: 	 . :. 

	

Sri.P.Krishn.Murthy 	v/s. 	Chief Personnel .&fficer.,Sditheir }il-way- 
Madras and Others. 

1.. 	Dr.M.S.Nagaraja,Advocate,No.U,Scond. Floor; 	S  
- 	First Cross,Sujatha Complex,Gandhinagar, 

-•.. 	 .• 	. . 	Bangalore-9. 	 •- ..• 

2. 	The Assistant PersonnelO-fficer,Southern Railways, 
Bang alore. 	 - 	 . 

3. 	S±i.A.N.Venugopala.Goda,Advoca.te,No.8/2tJpstair, 
- . Rasshtriyavidhyalaya Road, Bangalore-4. . 	. •• •' 

.................. 

Subjct: Forwarding :f  copies of the 	pss4 y- th .... 
Central adniinistrat.ivc Tribunal,Bangalore. 

.Pie.3se find enclosed herwith a .c'oP' if thWRDER/ 
STAY DERf11'4TERIM ORDER/., ,p.as-ød by this TribiinL.in...the -above 	• 
mentioned application(s) ori_24 - 05- 1994. 	 -•• 

. 	0 	 EY REGISTRAR  
. 	 JUDICIAL BRPNCHES. 
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Office Notes 

--- 

Ll/ &A5Ia3 
Orders of Tribunal 

PKS VC/VR 1A 
24.5.1994 

Orders on M.P. for Extension 

of Time: Beard Shri A.N.Venugopal 

for the Railways seeking further 

extension of time for compliance 

of the directions of this Tribu-

nal. The application is not 

opposed. In the circumstances 

we direct extension of time by 

a further period of three months 

time. No further extension. 

scL 

MEMBER [A] 	 VICE CHAIRMAN 
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CEcTIOJ OFFICER 
TtAL ADMIT!E 1OU1.t 
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CENTRAL ADIIINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Bëngalore-38. 

Dated: 16 FEB4 

PPLICTION NO(s) - 	3 / 

PPLICANTS• REPONDENTS: 
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SUBJECT:- ForuardinQ of copies of the Orde.s passed by 
the Central Adminitra€ive Tribunel,Bän.galore. 

_-xxx-- 	 • 	 - 

Please find enclosed hcreuith a copy of the 

ORDER/ST 	fJRa/1E1f4—UflER/, Passed by this Tribunal 

in the above mentioned application(s) on_______________ 
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fV--4)EPUTY REGISTRtR 
- - 	 JUDICIAL BR?NCHES. 

gm* 	 - 	 - 	 - 



CENTRAL ADIIINISTRATPJE TRIBUNAL 
BANCALCRE BENCH, BANGALORE 

ORIGINAL APPLICtTION NO.563/93 

WEDNESDAY THIS THE 2ND DAY OF FEBRUARY,1994 

MR. JUSTICE P.K. SHYAMSUNDAR 
	

VICE CHAIRMAN 

MR. T.V. RAFIANAN 
	

ME P'B ER (A ) 

Shri P. Krishnamurthy, 
5/o Shri M. Padmanabhan, 
1168/3, Vivekanandanagar, 
Bangarpet, 
Kolar District Applicant 

( By Advocate Dr.M,S. Nagaraja ) 

V. 

The Chief Personnel Officer, 
Southern Railway, 
Park Town, 
Madras 

Railway Board, 
represented by Chairman, 
Railway Board, 
New Delhi 

Union of India, 
represented by Secretary to 
Government, Ministry of Railways, 
New Delhi 

The Divisional Personnel Officer, 
Southern R a ilway, 
Bangalore Division, 
Bangalore 	 Respondents 

( By Advocate Smt.M.V. Nirmala ) 

ORDER 

Mr. Justice P.K. S.hyamsundar, Vice Chairman 

Admit. 

V Heard both sides, The controversy raised 

in this application is covered by judghient rendered 



in O.s. 164 to 16 of 199:) disposed of on 

10.1.94 and O.As.15, 193 Ic  194 of 1994 dated 

28.1.1994. Foi1oung the same, we pass the 

following orders: 

The respndent j:, directed to consider 
the case of 	of the applicant for 
extensio of the benefit in terms of 
Circular: order r.r(s)443/III/T.C.Staff 
Court ca;e./TPJ Jn.(Pilot) dated 22.9,92; 

in case ne is fi und eligible for the 
benefit of that order, he may be promoted 
to the pproprite grades viz. (a) in the 
scai.e of P.425— 40 with effect from 29,6.76 
(b) in ihe scala of 550-750 with effect 
frorri 2611.76 	id (c) in the scale of pay 
of R.70.J-900 with effect from 1.E.79 9  all 

on profDrma basis; 

It is 	en to I he respondents or any other 
competnt auth'rity to arrive at a decision 
to cal) for adiiticnal particulars about 
aoplic nt in S ipport of his claim and to call 
for th same w Lthin a period of 1 month from 
the dae of re•eipt of this order. 

 The cane of U e applicant shall thereafter 
be de(ided wi hin a period of three months 
from the date of 	receipt of 	the particulars 

and ar 	order 	ommunica ted to 	the applicant. 

S. In cae the a )plicant is fcund fit for 
promoion, 	hi, 	pay may be fixed 	noticnally 

from 	the resi3ctive dates as asked for 	in 

the p'ayer aid 	the pension of 	the applicant 

shall then bE 	re—determined by the respondents 

on the basis 	of the above refixation of 	pay. 

 The rensicn 	o revised shall be payable to 
the ;.pplican; with 	effect 	from the date 
of fling of this application from month to 
monti along with appropriate relief. 

 The arrears t 	if 	any, to be calculated and 
pai( from a period of 	1 	year 	from the date 

TRUE COPY of 	t -us 	ordr. 

The appliicat::on stan is disposed of finally with the 

c' 	bove direct ions. - 	 2 	- 

	

( T.V PMMAN 	) 	 ( P.K. SHYASUNU&) 

	

flEr'BER(A) 	 VICE CHAIFMAN 


